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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
S GUWAHATI BENCH
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Original Application No.195/2006

DATE OF DECISION : 11-12-2007

Dilip Chandra Saikia
........ P PR ¥ 81 9] | o= 10 L A

Mr M. Chanda
» . veeeseene....Advocate for the

Applicant/s
- -Versus -
. Union of India & Ors.
....................................... et s RESpONdent / s
Mr G. Baishya, Sr.C.G.S.C. :
................................... rrrseienenerinesieineniaineeaenes . JAdvVocate for the
' : Respondent/s

CORAM |

THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE MR GAUTAM RAY, ADMINISTRATIVE MEMBER

1. ,' Whether reporters. of local newspapé*s may be Ialllowed to see
the judgment ? Yes/No ¥~

2. Whether to be referred to the Reporter or not ? Yes/No Y7

3.  Whether their Lordships wish to see the fair éopy of the

judgment ?
2

Vice-Chairman/Mamber(A)

Yes/No.*~
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.195 of 2006.

Date of Order : This the 11th Day of December, 2007.
THE HON'BLE MR MANORANJAN MOHANTY , VICE CHAIRMAN
THE HON'BLE MR GAUTAM RAY, ADMINISTRATIVE MEMBER
Shri Dilip Chandra Saikia, -
Son of Late Pudhar Saikia,
Upper Division Clerk,

Olo the Executive Engineer (Electrical)
Guwahati Electrical Division No.I,

‘Central Public Works Department (CPWD)

Bamunimaidan, Gawahati-781021. .....Applicant
By Advocate Mr M. Chanda
-Versus — |

1. The Union of India,
represented by the Secretary to the
Government of India, = -
Ministry of Urban Development,
New Delhi-110001.

2. The Director General of Works,
Central Public Works Department,
Nirman Bhawan,

New Delhi-1.

- 3. Superintending Engineer,

Coordination Circle (ER)

9nd M SO Building, 17t Floor,
Nizam Palace,

234/4 A.J.C.Bose Road,
Kolkata-20.

4.  Executive Engineer,
Guwahati Electrical Division No.1,
C.P.W.D.,Bamunimaidan,
Guwahati-781021. ~ ........Respondents

By Mr G.Baishya, Sr.C.G.S.C.



ORDER (ORAL
GAUTAM RAY, (MEMBER-A)

This Original Application has been filed under Section 19 of
the Administrative Tribunals Act, 1985 seeking the following reliefs :

i) The impugned order No. 9(255)/SE/(C)/ER/CDN-
11/489 dated 21.07.2006 (Annexure-VI) canceling the
modified transfer/ posting of the applicant be declared
as illegal and void-ab-initio.

ii) To direct the respondents to enforce the modified
transfer/posting  order  issued under  No.

9(255)/SE/(C)/ER/CDN-II/487  dated  21.07.2006
(Annexure-V) and facilitate the joining of the applicant
in his promoted post at AAWD, CPWD, Guwahati
Airport, Guwahati.
2. The case of the applicant in a nutshell is that on his promotion
to the post of Head Clerk the Applicant made a representation to the 3~
Respondent for his posting in the Assam Aviation Works Division, CPWD,
Guwahati Airport, Guwahati instead of his posting at Central Flectrical

Division No.1, CPWD, Bamunimaidan, Guwahati stating therein that he

has to travel 65 Kmms daily from the Airport‘ area, where he is residing now,

to attend office at Bamunimaidan, where he is posted now and that he has

been advised by the doctor not to undertake frequent journeys. The
Applicant  submits  that the 3« Reépondent - vide his
No.9(255)/SE(C)/ER/CDN-11/489 dated 21.07.2006 partially modified the
Promotion Order dated 24.5.2006 to the extent of posting the Applicant at
the Assam Aviation Works Division, CPWD, Guwahati Airport instead of
Guwahati Central Electricial Division, Bamunimaidan in public interest. A
copy of the said Order dated 21.7.2006 is enclosed as Annexure-V to this
O.A. It is the contention of the applicant that the 3~ Respondent most

surprisingly issued the impugned Order No.46 of 2006 dated 21.7.2006 in



-

3 : ' \\

. quick succession within a gap of 84 minutes cancelling his earlier modified

Order No487 dated 2172006 (Annexure-V), thereby cancelling
trénsfér/ posting of the Applicant from Guwahati Electrical Division-I,
CPWD, Bamunimaidan, to Assam Aviation. Works Division, Guwahati
Airport. A copy of the said Order dated 21.7.2006 is enclosed as Annexure-
VIto fhis O.A. Being aggrie.ved, the applicant has filed the instant Original

Application for redressal of his grievances.

) ~ The Respondents have contested the Original application by

filing a counter reply. It is the subnﬁssion of the Respondents that due to
administrative reasons the modified order dated 21.7.2006 was cancelled
on the same day.

4. ‘We have heard Mr M. Chanda, leaflled counsel appearing for
the Applicant and Mr G.Baishya, learned Central Government Standing

Counsel appearing for the Respondents. We have also perused the

pleadings of the rival parties. However, the Applicant has not fﬂed any

rejoinder to the counter reply filed by the Respondents.

5. At the time of hearing, Mr M.Chanda, learned counsel for the
Applicant mainly contended that (i) the applicant is in occupation of a
Government quarte1 at the Airport area where Ius school going children

are studying; (ii) the applicant has to travel about 65 Kms everyday for

~ attending office at Bamunimaidan, Guwahati from Airport area; (iii) the

impugned order has been issued in utmost haste; and (iv) that a vacancy of
Head Clerk exists at AAWD, CPWD, Guwahati Airport, Guwahati and on
these greunds the Applicant should be posted at the Airport area of |

Guwahati.
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6. We have given our anxious thought over the aforesaid
contentions-made by the ieamed Counsel appearing for the Applicant.
Howevef, it is indispufed fact that the Applicant has been performing
duties at Bamunimaidan by travelling from Airport area daily. It is also
not disputed that he is in occu?ah’on of a Government quarter at the
Airport aréa. We have notiéed that the applicant has nowh&e a]legéd that
on being posted at Bamunjmaidaﬁ he has beeﬁ asked by the Respoﬁdénts
to vacate the Government quarter which he is occupying at Airport area
now. So if on promotion thé Applicant is posted at Bamunimaidan, where

he is posted now, it will not be a transfer in reality. Moreover, Airport area

is not a far off place from the Guwahati city. On the other points, the

Respondents have submitted that the impugned Order dated 21.07 2006
was issued due to administrative reasons. We have no doubt that the
admjnistration can take such decision to suit it-s adnﬁxﬁsfraﬁve
convenience. The Applicant has no right to choose his place‘ of posting on
: Ay
promotion. However, the applicant, if he is so advised, may £ a
comprehensive representation before the Respondents narrating his
grievances and if such representation is filed, within 15 da).rs from tlie date
of receipt of this Order, the Respondents will consider and dj;spose of the

same forthwith as per rules and communicate the same to the Applicant

within one month from the date of receipt of the representation from the

~ Applicant. -
VAREE With the above observations and directions, the Original

Application, being devoid of merit, is dismissed without, however, any

order as to costs.
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The interim order passed on 08.08.2006 in this case stands

vacated.

(GAUTAM RAY) (MANORANJ MOHANTY)

ADMINISTRATIVE MEMBER ‘ VICE CHAIRMAN

pgl
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T GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative’Tribunals Act, 1985)

0.A No._ 195~ poo0e

Shri Dilip Chandra Saikia
| -Vs-
Union of India and Others. -

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

28.09.2001- Applicant was initially appointed as Lower Division Clerk (LDC)
| on 28.09.1981. Thereafter he was promoted to the post of Upper
Division Clerk (U.D.C) on 25.04.1988. The applicant is presently
working as UDC in the office of the Executive Engineer (Electrical),
Guwahati Electrical Division No. I, CPWD, Bamuni;muidaﬁ,

Guwahati.

24.05.2006- Applicant came to learn from a reliable source that he was
promoted to the post of Head Clerk under 50% seniority quota vide
office order dated 24.05.2006 but he was neither informed of the
said promotion order nor served with a copy of the promotion

* order. However, the applicant could able to obtain a copy of his
promotion order dated 24.05.06. {(Annexure- IV)

19.06.2006- Applicant submitted a representation on 19.06.06 to the respondent
No. 4 praying for providing a copy of the promotion order dated
24.05.06. : { Annexure- 1)

19.06.2006- Applicant submitted another representation addressed to the
respondent No. 3 praying for reconsideration of his posting in his

promo[ed post of Head Clerk and prayed for his posling in Lhe



19.06.2006-

' 21.07.2006-

21.07.2006-

2

SR

Assam Aviation Works Division, CPWD, Cuwahati Airport,
Guwahali inslead of his posling at. Central Eleclrical Circle
Division, \CPWD, Bamunimaidan, Guwahati- 21.  In the said
representation the applicant stated that he has been attending office
by lraveling a distance of 65 Kms from Airporl area where he is
residing and he has been advised by the doctor not to undertake
frequent journcys. Respondent No. 4 forwarded the representation

of the applicant to the respondent No. 3 on 24.06.06. (Annexure- II)

Applicant submitied another represenlalion confirming, acceplance
of his promotion to the post of Head Clerk, and the said application

was also forwarded hy the respondent No. 4 to t_he respondent No.

3 vide letter dated 20.07.06. .

Respondent No. 3 vide office order dated 21.07.06, partia]ljlz
modified promotion order dated 24.05.06 of the applicant and "
posted him at Assam Aviation Works Division, CPWD, Guwahati
Airport instead of Guwahati Central Electrical Circle, CPWD,

Bamunimaidan in public interest. ‘(Annexure- V)

Respondent No. 3 most surprisingly issued the impugned order
No. 46 of 2006 dated 21.07.2006 in quick succession within a g;alp of
84 minutes cancelling his carlier modiﬁeci order No. 487 dated
21.07.06, thereby canceling transfer/ posﬁng of the applicant from
Guwahati Electrical Di\dsibn— I, CPWD, Bamum’inaidan to Assam

Aviation Works Division, Guwahati Airport with malafide

intention and ulterior motive. ~ {Annexure- V)
Hence this Original Application.
PRAYERS
1
\

Bilip G Qaideic,
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That the Hon'ble Tribunal be pleased to declare that the impugned order

‘No. 9 (255)/SE(C)/ER/CDN-11/489 dated 21.07.2006 (Annexure- VI)
cancelling the moditied transfer/posting of the applicant be declared as
:ﬂc:,vgal rand void-ab-initio. | | o

That the Hon'ble Tribunal be pleésed to direct the regspondents to enforce
the modified lransfer/posting otder issued under No. No. 9
(255)/SHE(C)/ER/CDN-11/487 dated 21.07.2006 (Annexure- V) and
facilitate the joining of the applicant in' his promoted post at AAWD,

CPWD, Guwabhali Airpott, Gu.wahali.
pubbiosiubtheshie i SR S

Costs of the application.
’Aﬁy other relief (s) to which the applicant is entitled as the Hon'ble

Tribunal may deem fit and proper.

interim order praved for;

During pendency of the application, the applicant prays for the following

interim relief: -

That the Hon'ble Tribunal be pleased to direct the respondents not to fill
up the existing vacant post of Head Clerk at AAWD, CPWD, Guwahati
Airport, Guwahati till disposal of this application.

That the Hon'ble Tribunal be pleased to direct the respondents that the
pendency of this application shall not be a bar for the respondents for
comsideration of the case of the applicant for providing relief as prayed

‘ for.

&—\/(-A‘—P Ch., Coifovg ,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI
' (An application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case : O.A. No. 195 /2006
Shri Dilip Chandra Saikia : Applicant. |
-Versus-
Union of India & Ors. : Respondents.
INDEX
'SI. No. | Annexure Particulars | Page No.
1. —-- | Application - 1-9
2. - | Verification - ' _ -10-
3 I Copy of application dated 19.06.06. ' -11-
4. I Copy of representation dated 19.06.06 along |  12-13
with forwarding letter dated 24.06.06.
5. I Copy of application dated 19.06.06 along with |  14-15
forwarding letter dated 20.07.06.
6. v Copy of promotidn order dated 24.05.06. 16-17
7. V| Copy of modified order dated 21.07.06. -18-
8. V1 Copy of impugned order dated 21.07.06. - -19-
Filed Ry:
G
Date: - &7 . C'ff . L : /‘{dvocate

Sy Cu. Gl



[N THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI | g R
" (An application under Section 19 of the Administrative Tribunals Act, 1985) {

O.A. No. W\g /2006

BETWEEN:
Shri Dilip Chandra Saikia,
Son of 1.ate Pudhar Saikia,
Upper Division Clerk,
Q/ o- The Executive Engineer (Electrical)
" Guwahati Electrical Division No- 1.
Central Public Works Department (C.P.W.D),
Bamunimaidan,
Guwahati- 781021,
' -—--Applicant.

-AND-
1. The Union of India,

Represented by Secretary to the
Government of India,

Ministry of Urban Development,
New Dellxi- 110001. :

2. The Director General of Works,
Central Public Works Department,

Nirman Bhawan,
New Delhi- 1.

3. Superintending Engineer,
Coordination Circle (ER),
274 MSO Building, 17t Floor,
Nizam Palace,
234/4 A.J.C Bose Road,
Kolkata- 20.

4.  Executive Engineer (Flect),
Guwahali Electrical Division No. 1.
C.P.W.D, Bamunimaidan,
Guwahati- 781021.
........ Respondents.




DETAILS OF THE APPLICATION

Particulars of the order (s} against which this application is made:

+ This application is made against the impugned office order No. 9 (255)/SE

(C)/ER/CDN-II/489 dated 21.07.2006 (Order No. 46 of 2006) issued by the

- Respondent No. 3 whereby his earlier order of even number issued on the

same date modifying the transfer/posting of the applicant from Cuwahati

- Electrical Division- I to Assam Aviation Works Division (AAWD),

 Guwahati in place of Guwahati Central Electrical Circle (GCEQ),

41

4.2

-Guwahati has been cancelled with malafide intention and on extraneous

considerations.

Jurisdiction of the Tribunal:

The applicant declares that the subject matter of this application is well
within the jurisdiction of this Hon'ble Tribunal.

ijitation: '

The applicant further declares that this application is filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals
Act 1985, | |

Facts of the case:

That ihe applicant is a citizen of India and as such he is entilled (o all the
rights, protections and privileges as guaranteed under the Constitution of
India.

That your applicant was initially appointed as Lower Division Clerk (LDC)
on 28.09.1981 under the respondent department and was posted in_the
office of the Executive Engineer (Electrical), Guwahati Electrical Division-
TI, at Assam'Aviation Works Division (AAWD), CPWD, Rorjhar Airport,
Guwahati- 15. He was also allotted a Government accommodation at

Guwahati Airport area and his children got admitted in Kendriya

DLl . Saitels .



4.3

4.4

¥

Vidyalaya, Cuwahati Airport. Thereafter he was promoted to thc post of
Upper Division Clerk (U.D.C) on 25.04.1988. The applicant is presently
working as UDC in the office of the Executive Engineer (Electrical),
Cuwahati Electrical Division No. I, CPWD, Bamunimaidan, Cuwahat-

781021.

That while working as UD.C in the office of the Executive Engineer
(Electrical), Guwahati Electrical Division- | aforesaid, the applicant came to
learn from a reliable source that he was promoted to the post of Head Clerk
under 50% seniorily quole vide office order No. 23 of 2006, issued under
No. 9 (225)/SE (C)/ER/CDN U/330 dated 24.05.2006. But he was neither
informed of his promotion nor served with a copy of the promotion order.
It was further leamf by the applicant that on promotion, he had been
posted in the office of the Superintending Engineer (Electrical), Guwahati

- Central Flectrical Circle, CPWT), Guwahati- 21, vwhich is housed in the

same building where the applicant has been working as UDC.

That having learnt about his promotion as stated above, the applicant
submitted one application on 19.06.2006 to the respondent No. 4 and
prayed for pmviding a copy of the promotion order dated 24.05.2006 to
him. On the same date i.e. on 19.06.2006 the applicant submitted one

- representation to the respondent No. 3 praying for reconsideration of his

posting in his promoted post of Head Clerk and prayed for his posting in
the Assam Aviation Works Division, CPWD, Guwahati Airport, Guwahati-
15 instead of his posting at Guwahati Central Electrical Circle, CPWD,

Bamunimaidan, Guwahati- 21 as ordered. Tn his said representation, the

| applicant stated that he has been attending his office as UDC in Guwahati

Electrical Division No. I, Bamunimaidan, Gﬁ\«lahaﬁ- 21 by traveling from
Guwahati Airport area daily where he is residing and his children are also
studying. He further stated that he has to travel a distance of 65 Km daily

for attending his duties whereas he is a patient of chronic liver diseases,

Dililp Co cnlicl,
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Gastric polyp., Castric Erosions etc. and has been advised by the doctor not
to undertake frequent journeys. He also submilled therewith (he relevant
medical certificate and reports etc. and his representation was forwarded
by the respondent No. 4 to the respondent No. 3 vide letter No. 9
(31)/GED-1/E-1/06-07/843 dated 24.06.06. Furlher lo (hai, he also
- submitted another application dated 19.06.06 confirming his acceptance of
his promotion to the post of Head Clerk, and the said application was also

forwarded by the respondent No. 4 to the respondent No. 3 vide letter No.
| 9 (31)/GED-1/E-1/06-07 /955 dated 20.07.06. Eventually the applicant could
also obtain a copy of his promotion order No. 330 dated 24.05.06.

Copy of the application dated 19.06.06, representation dated
19.06.06 along with forwarding letter No. 843 dated 24.06.06,
app]iéation dated 19.06.06 along with forwarding letter No. 955
dated 20.07.06 and promotion order dated 24.05.06 are annexed

hereto for perusal of Hon'ble Tribunal as Annexures- I, IL III and

1V respectively.

That the respondent No. 3, on receipt of the representation d.ated‘ 19.06.2006
of the applicant, was pleased to consider the case of the applicant and faxed,
one office order No. 9 (255)/SE (C)/ER/ CDN‘ 1174 487 dated 21.07.06
whereby the promotion order dated 24.05.06 in respect of the apph‘&ant was
partially modified and the applicant on his promotion to the post of Head
Clerk was posted at Assam Aviation Works Division (AAWD), CPWD,
Guwahati Airport instead of Guwahati Central Electrical Circle, CPWD,
Bamunimaidan, Guwahati- 21 in public interest. Tt is relevant to mention
‘here that the post of Head Clerk at AAWD, Guwahati Airport has been

lying vacant for more than 3 years.

Copy of modified order dated 21.07.06 is amnexed hereto for

perusal of Hon'ble Tribunal as Annexure- V.

b-.b'_p G, Sa.:«(,l—ic.



4.6

4’7

4.8

5.

Y
That surprisingly, immediately thercafter, the respondent No. 3 issued the
impugned office order No. 46 of 2006 under No. 9 (255)/SE (C)/ER/CDN
11/489 dated 21.07.06 canceling his earlier modified order No. 487 of
21.07.06, thereby cancch'ng transfer/posting of the applicant from

- Guwahali Electrical Division - I lto AAWD, Guwahali Alfporl, said lo be on

administrative reasons.

Copy of the impugned .order of canceliation dated 21.07.06 is
annexed here to for perusal of Hon'ble Tribunal as Annexure- VI

That the applicant most respectfully begs to state fhat the modified transfer.
order dated 21.07.06 was faxed at 0548 P.M on 21.07.06 and the
canﬁeﬂaﬁon order was thereafter faxed on the same day (i.e. 21.07.06) at
07.12 P.M i.6. only after a gap of 01 hour 24 minutes only. It hgxs been stated

in the cancellation order that the cancellation of transfer/posting has been

done on “administrative reasons”. The respondent No. 3 has not spelt out
the so called “administrative reasons” nor has given any description of
such “administrative reasons” which compelled. him to issue two
contradictory orders in quick succession within a gap of 84 minuates only. It .
is relevant to mention here that it is evident from the modified order dated
21.07.06 (05.48 PM), that the transfer/posting of the applicant was modified
“in public interest” had to be ignored/sacrificed and a cancellation order

had to be issued even after a well considered modified order was issued.

~ The Hon'ble Tribunal be pleased to direct the respondents to explain the

stated “administrative reasons” before the Hon'ble Tribunal so as to dispel
the shadow of doubts and suspicions in the mind of the applicant since the
impugned order of cancellation smacks malafide and appears to have been

done on extraneous considerations only.

That it is stated that the applicant could learn from xeﬁa’ble source that the
impugned order of cancellation issued under No. 9 (255)/SE (C)/ER/CDN-
11/489 dated 21.07.06 (at 07.12 P.M) was issued at the instance of the officer

Dilklp G s,
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6

bearers of the All India CPWD office Staff Association, Kolkata for some
vesled interest. As such, the impugned order is malafide, unfair, illegal,

arbitrary and violative of the principles of natural justice.

That due to issuance of the impugned. order No. 9 '(' 225)/SE (C)/ ER/CDN-
1I/489 dated 21.07.06 and cancellation of the transfer/ posting of the
applicani from Guwahali Eleclrical Division- I, CPWD, Bamunimaidan,
Guwahati- 21 to Assam Aviation Works Division, CPWD, Guwahati
Airport with malafide intention and ulterior motive, the applicant has been
pul to a dislressing condilion, mare so in view of lu's.' health problems. As

such finding no other alternative, the applicant is approaching before this

~ Hon'ble Tribunal for protection of his rights and interests and it is a fit case

for the Hon'ble Tribunal to interfere with and to protect the rights and

interests of the applicant by setting aside the impugned order of

~ cancellation dated 21.07.06 and further directing the respondents to give
effect to the modified order dated 21.07.06.

_ 410 That this application is made bonafide and for the cause of justice.

5.1

5.2

Grounds for relief (s) with legal provisions:

For that, the applicant submitted repreéentation praying for
reconsideration of his transfer/posting in his promoted post due to his
health problems. '

For that, the Respondent No. 3 considered the prayer of the applicant after
thoughtful considerations and isst;ed the modified promotion order No. 9
(255)/SE (C)/ER/CDN-11/487 dated 21.07.06, posting the applicant in his
prémoted post at AAWD, CPWD, Guwahati Airport instead of his earlier
posting at GCEC, CPWD, Ban1u;1imaid§n, Guwahati- 21.



5.3

5.4

For that, within less than 1 % hour on the same day i.c. on 21.07.06, the
same respondmﬁ issued another order No. 9 (255)/SE (C)/ER/CDN-
11/489 dated 21.07.06 canceling his previous order aforesaid, which is
malafide, arbitrary, unfair and opposcd to the prindplcs of natural justice.

~ For that, the respondent No. 3 issued the impagned order of cancellation

" at the instance of the office bearers of CPWD Stafl Associalion, Kolkata, on

5.5

5.6

5.7

5.8

0.

extraneous considerations which is an unfair labour practice.

For that, the modified transfer order was issued in the “Public intérest”
and the order of cancellation has been issued on “administrative reasons”.
But the respondents have not explained as to how an administrative
reason arose all on a sudden within minutes of issuance of the modified
order which necessitated the issuance of the order of cancellation even at

the cost of “public interest’. Such an action is malafide, capricious,

“motivated and unfair.

For that, due to cancellation of his modified transfer/posting, the
applicant has been put to extreme difficulties in as much as that he will
have to travel about 65 Kms every day from the Guwahati Airport area to
Bamunimaidan, Guwahati with his physical ailments against the advise of
the Doctor staking a risk on his health

For that, the children of the applicant have been studying in Kendriya
Vidyalaya, Guwahati Air Port.

For that the post of Head Clerk at AAWD), CPWT), Guwahati Airport in
which the applicant has been posted vide modified transfer order, has

been lying vacant for more than 3 years.

Details of remedies exhausted.




8.1

8.2

8.3

That the applicant declares that he has exhausted all the remedics
available to and (here is no olher allernalive remedy (han (o file this

application.

Matters not previously filed or pending with anv other Court.

The applicant further declares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending

before any of them.

Relief (s} sought for

Under the facts and drcumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to declare that the impugned order
No. 9 (255)/SE(C)/ER/CDN-II/489 dated 21.07.2006 (Annexure- VI)
cancelling the modified transfer/posting of the applicant be declared as
illegal and void-ab-initio.

That the Hor'ble Tribunal be pieaéed to direct the respondents to enforce
the modified transfer/posting order issued wunder No. No. 9
(255)/SE(C)/ER/CDN-11/487 dated 21.07.2006 (Annexure- V) and
facilitate the joining of the applicant in his promoted post at AAWD,
CPWD, Cuwahati Airport, Cuwahati.

Costs of the application.

‘;D-*/Q-L\/f C i . _Qa-x.\,ﬁn-:a.



8.4

2.1

9.2

10.

. 11.

i)

iii)
iv)

12

Any other relief (s} to which the applicant is cntitled as the Hon'ble

" Tribunal may deem {it and proper.

Inlerim order prayed for

During pendency of the application, the applicant prays for the following

interim relief: -

That the Hon'ble Tribunal be pleased to direct the respondents not to fill
up the existing vacant post of Head Clerk at AAWD, CPWD, Guwahati
Airport, Guwahati till disposal of this application.

That the Hon'ble Tribunal be pleased to direct the respondents that the
pendency of this application shall not be a bar for the respondents for
consideration of the case of the applicant for providing relief as prayed

for.

Particulars of the L.P.O :

L.P.O No. 269 325020

Date of issue : 1 T-7. 0( o
Issued from - C Qg.po.g U@OW
Payable at L g, 0o C;‘uu)aua\oj-"

List of enclosures:

As given in the index.

Bldep Ch. Somd

-

“ag
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VERIFICATION

I, Shri Dilip Chandra Saikia, aged about 52 years, Son of Late Pudhar
Saikia, working as Upper Division Clexk, O/o- 'l%he Executive Engineer
(Electrical), Guwahati Electrical Division No- 1, Central Public Works
Department (C.P.W D), Bamunimaidan, Guwahati- 781021, do hereby
verify that the statements made in Paragraph 1 to 4 and 6 to 12 are true to
my knowledge and those made in Paragraph 5 are true to my legal advice
and I have not suppressed any material fact. |

(¢
And 1 sign this verification on this the ay' day of August 2006.

D_,u_p C;,‘_,.cez;f.z;ci
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It is learnt from other source that I have been prombt'ed fro:ﬂ

UDC to Head Clerk vide Superintending Engineer, Coordn. Circle (ER),
CPWD, Kolkata - 20 O/o No. 9(255)/SE (C)/ER/CDNII[330 Dated

24-05- 2006

A copv of the same may kindly be endorsed to me for record

if the said O /o has been recelved by the office.

Dated 19t June, 2006.

Yéurs faithfully,

Lt
-~ Sy~

- (D.C. SAIKIA)
~ upc
GED-I, CPWD -

. Guwahati - 21.

e

P

: | - ANEXVRE - T
O, - ' ’ - —
The Executive Engineer (Elect.),
'Guwahati Central Electrical Division No. I
C.P.W.D., Guwahati - 21.
Sub.: . Regdrdjng promotion from UDC to Head Clerk.
Sir,

Rl



| 12 - ANNEXURE-]JT
)'l'hv superintending Fogineer ’ ’

 ( ‘o-ordination Circle (IR : ™
P CPAVIDL Nizam Palace

Kolkata - 7000020

(Through proper channel)
: Subject: Pramotion from UDC (o Head Clerk - Shri D). C. Saikia,

Reference: Your Qffice Order No.23 of 2006 issucd vide NO.YQS3)/SECHER!
O CDNHZAR A024.05.06 )

Kindly refer 1o vour abave mentioned Office Order under \\hmh I have

hoeen
wamoted from the post o UDC (o Head Clerk and posted (o the o

ITice of the Superitending |
ngmeer (B, Guawahat Central Electrical ¢ rele, CLW.DL Guwahati - 21 %

l

I:

, Sirc 1 hiive been working as LD in the office of the Exceutive Engineer (Ifl.).
(.uwahall I lcclm th Division No. L. CP.W.D.. ”dmllllll‘lhll(]dn Cuwahati since December 2007

: Siv. I have to undertake journey by bus for 65 Km every day for attending my
office at Bamunimaidan from Guwabali Atrport which is now unbearable on my part due to
delu torating health condition. ‘ ‘
: o S famoa p wient of Chronic Liver Disease, Gastric Polyp. Gastric Frosions and
(ho!clalh:asm. which | have heen suffering for the las( couple of years even. | had 1o be 2ol
hospitalized for several times. So. the treating doctor has advised me (o avoid [requent journey
(or the betterment of health. Necessary

medical certificates aie enclosed herewith for favour of
your kind perusal.

Under the uuunmmnu s pmvcd for reconsideration of my
pumm(mn to the post of FHead Clerk o the office of the-
Warks Division. C.P.W.D.. Guw ahati --
shall remain ever gratelul to vou.

|

posting order on
Fxcecutive [° ngineer. Assam Aviation
151n ¢x isting vacancey and for ths act ol vour Kindoess

Submitted for favour of your kind perusal and sympathetic consideration please.

Yours faithfully.

| lo e 7 10012006

u.n.c.
A - Guwahati Electrical Division No.|
§ o - CP.W.DL Bamunimaidan
: . - ‘ ‘ " Guwahati -781021 .-

. ' L (ShriD.C SAIKIA)

¢ np\ o:

Kolkata - 7200020

rtific; Hes.
2. The Zonal Sceretary (NEZ). C.PW.D. Smll /\\wu.mnn (I AR w
L forinfor n: ion .md necessary action.

. : “ }&{ 3 va (I)..(.T. Saikia) -

. lllc (unc ul Seeret; . WD, St /\\xnua(mn (l 7). CPLW 1.
for mformation and mwsmnv action wWongwith copics of mullul ce

D Cowahati 51
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CGOVERMMENT O 1M1 A
L Coutral Puhlie Workss Department
GUWALATI ELECTRIGAL DIVISION No., J
Nifson Rhawan, Bamunimeidan, Gu wahati - 781 021
- | e-mail : gedlmsify.c -
Phone : 03612550 ¢
Fax: 0361 - 26544 .

No. 93 1)/ Gl 1) 5-1706-07/ 203 Dated Guwanlhati the406/ .,

To,
LAY ‘Supcti_nt(mding Pugiucer ,
SO0 Ondination Circle (ER)
SCPwI), Nizam Palace
Faolleala - 0.

Subo '/\'z'/.,'rf;r.*;‘,(-?rr/(’(,l{m1 Of Shat D.C. Saikie, UDC to Head ¢Clergs

A self Cexplanatory representation jeceived i
Sht Do snilon, ':l.’l‘.):(fﬁ vnder ’j’)vn)[uotion ng flead Clepk. Mow, .
Wi Kiag ondor iy division as UpDeE sinee 12/ 2002, in this gl g
Q‘(;f)l'(?l.'.%()l'l((llig‘j)‘i»!4 along with Medical Certificate and  other vedev
docimments (I'to copies attached) we enclosed herewith for your Jg:
(u..f;im:;-.-mo,nf ‘!‘;“(,.}7<IIIT>;('f<A “ - ; -

Sk [

el As stuted ahove,

. Lo . Execulive Enqlneer-(‘flect.)‘
(/c;o - (7[@3.5-—-- C e CGuwahali Elechicg{ Di_visivon'fj-lq. I
) /(/ R - CPWD., Guwahali =781 02].

SRR

(_/ ) 7 CE(D | (e e f;iﬁ'ﬂ/f/.v-%d_/

Y~ ) ’ ) . ' : .
//f (/S,u_‘ . ./) Y (\/ ﬁl(L.g.- ('-U/-' (_> - o
S Ed N X , )




" The Superintending Engineer™
. Co-Ordination Circle (ER)

- «CPWD, Nizam Palace

. Kolkata - 20.

L

(’I‘hroughPmpcr Channel)

Sub.:. | Rega_rdiné,pronwiiqn from the post of UDC to Head Clerk.

Sir,

With reference to your Ofo No. 9(255)/SE (C)/ER/CDNI!I /
330 Dated  24-05-2006 under which I have been promoted to the post

of Head Clerk, I hereby accepted the promotion.
N Tlns 1s forfavour of your kind information and necessary
action please. ‘ o

Dated 19% June, 2006,

Yours faithfully,

.
(D.C. SAIKIA)
-~ uDC

- GED-I, CPWD
%uwahaﬁ - 21.

Copy to:- “The Eb{lect), GED-, CPWD, Guwahati - 21. This has a
‘reference to my letter'dated 1 9-06-2006.

. - ij-‘”.w‘ T
(D.C. SAIKIA)
6)‘ /S UDC
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)._"’.\(_A,E 9 ﬁIS J.___, .

: GOVERNMEN’I‘ OF INDIA -
Central Public Works Department
L GUWAHATI ELECTRICAL DIVISION No. 1
Nirman Bhawan, Bamunimaidan, Guwahati - 781 021
, e-mail : ged1@sify.com
‘Phone : 0361-2550315
Fax: 0361 - 2654390

No. 9(31) /GED—]/E?VOS-OW 95§~  Dated,Guwahati me.f?.‘?/i’(zoos

_To, . L
' The Superintending Engineer ,
‘Co-Ordination Circle (ER)
'CPWD, Nizam Palace
" Kolkata - 20. |
Sub.: . Acceptance of promotion from the post of UDC to Head Celrk..
' Réﬂ: Thisoﬂ'lcé-éven file letta' No. 843 dated ‘24—06-2006.

‘An apphcatzon on the above subJect, recerved from
. Shri D.C.. Saikia, UDC, promoted to the grade of Head Clerk in

accordance to youi* office order No. 9(255) {SE(Q)/ER/ CDNII/33O Dated
24-05-2006. is- being- forwarded herewith for perusal & consideration in
continuation to tlns oﬁicc even file lcttcr No. 843 dated 24-06-2006 cited

as referenoc

Encl.: As s_tated above ' : o /
| | | Executive Engineer (Hect)

: Guwahati Electiical Division'No. |
SN o - CPWD., Guwchcﬂ = 78) 021

..-r

Cw.rt hJS letter daited 19-06-20

Cé?pyto- /ShnDc Saikia, UDCfomgfom-g(
0

Executivé E or’
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_ S GOVERNMENT OF INDIA
, CENTRAL PUBLIC WORKS DEPARTMENT
. -+ OFFICE OF THE SUPERINTENDING ENGINEER,CO-ORDINATION CIRCLE(ER),
17™ FLOOR,2"° MSO BUILDING,NIZAM PALACE,234/4,A.1.C.BOSE ROAD,KOLKATA-20
77Teél : (033)22877516 Fax : (033)22813183

Dated: a?/y/f/@éj

OFFICE ORDER NO ~ 22 OF 2006

No.9(255)/SE(C)/ER/CDNII/ 3 20

The under mentioned UDCs are hereby promoted to the post of Head Cierks in the scale of pay of 5.4
150-8000 from the date of actual assuming charges of higher posts until further orders.

Sl. Name Quota | Present office | Sl. Name Quota Present

No. Shri/smt. _ , No. | Shri/Smt. ¢lifice

1. Anjan Das(SC) SQ AAWD/ 8 Pallab Chakraborty MQ KCECHi-
% e _Guwahati ‘ o

2. Dilip Ch. Saikia(ST) SQ GEDI/ 9. | Arpan Maitra(SC) MQ Coordti «

o : Guwahati - ey

3. Sukumar Chakraborty | SQ KC‘tDll/kol 10. | Biswajit Mukherjee MQ FCD-v

4. S.K.Mukherjee’ SQ KCD-IV/Kal 11. | Pranab Kr. Das MQ KED-VI; i

5. T.K.Roy 'SQ BLMD/ © | 12. | Nil Kanta Das(SC) MQ ECD-11/1 -
- _ Balurghat . N

6. Debasish Mukherjee MQ KCD-VI/Kol 13. | Apurba Lal Biswas MQ KCD-VI¥
R R | 169 —

7. Ajit Das’ MQ ACC-I/ 14. |} Goutam Kr. Pandit MQ KCB-11: 42

Guwahati ~

Consequent on above, the following transfer/posting of promotees are hereby ordered with immeciate
effect in the interest of public service.

SL.No. Name From To Vice
) ___ Shri/Smt. R __ Shri/Smt.
Al AManDas | AMAWD/ Guwahati_ | NAAP Div./Guwahati | Ex.vacancy
2 Dilip Ch. Saikio | GEDI/ Guwahati _GCEC/Guwahati --do--
3. _| Sukumar Chakraboitly KCD-1V/Kol KCD-IV/Kol . --do==—
4 S.K.Mukherjee KED-1V/Kol KED-1V/Kol Ex.vacicy
5. T.K.Roy | BLMD/Balurghat BLMD/Balurghat --do--
6 Debasish Mukherjee KCD-V1/Kol BLCD-1/Balurghat --do--
7 Ajit Das _ ACC-l/ Guwahati PD-11/Guwahati U.D.Rao promao:-
8. .| PallabChakraborty | KCEC:1l/ Kol MCD-1/Malda Tapan Naskar
9. Arpan Maitra Coord(ER)/ Kol SCD(1BBZ)/Slligurl Ex.vacancy
10. Biswajit Mukherjee KCD-VI/Kol BUCD/Buniadpur Ex.vacanty
il. Pranab Kr. Das KED-VI/Kol GCD/Gangtok Ex.vacancy
12. Nil Kanta Das KCD-11/Kol ICD/Islampur J.P.Saphui
13. Apurba Lal Biswas KCD-VI/Kol SCED/Siliquri Ex.vacancy
14. Goutam Kr. Pandit KCD-I11/Kol MCMC(IBBR)/ Ex.vacancy

' Berhampur _ o
15. Tapan Naskar 1.MCD-I/Malda KCEC-I/Kol Ex.vacancy
16. J.PSaphui _1 1CD/Islarmpur SE(Co-ord)/Kol M.K.Biswas

The promoted UNCs will  have to intimate their acceptance/refusal of promotion/posting wi
7(seven) days for Kolkata and 15(fifteen) days for outstations from the date of issue of this order. &

concerned Controlling officers are hereby requested to obtain written acceptance/refusal of promotion ..
the promoted persons and to communicate the same to this office within the date specified above. =

uncHere
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conditional acceplance’ of promotion will entertained. It is further indicated thaty it v
responsibility of the Controlling officer to obtain wiilten and dated acknowledgement of the receijst of
promotion/posting order from the promotees under them and their writlen acceptance/refuse oo
promotion order and tu send the same Lo this office for record and further necessary action so tha! = -
litigation are avoided. '

In case no intimation about acceptance/refusal of above p.omotion/posting. is received (ron:
promoted persons within the specified date, their promotion are liable to cancel without further re-{feree. .
may, be noted by the officials offered promotion that in case of refusal or non-receipl of intimation
their acceptance of promotion in time his/her name will be debarred from promotion for a peiiod of -
year or till vacancy arises whichever is later.

The controlling officer are alsc requested that if any Vigilance disciplinary case is jrendin
contemplated against any promotee, the effect of promotion should not be given to himi and (ho fact

please be communicated to this office forthwith.

Further, the Controlling officers are requested to release the officials who accept promes:
without waiting for substitute as per instruction of higher authorities within 15(fifteen)days from the .

of issue of this order. :
L; Y
/

52{ ( C.S.MITTAL)
- Superintending Engineer,Coord(ER)

Copy to: 4 e
. DGW,CPWD,Nirman Bhawan,New Delhi-11. Prava s

ADG(ER),CPWD,Nizam Palace,Kol-20. '

All CE(C&E) under ER. ‘

All SE(C&E) under £R. '

All EE(C&E) under ER. -

Concerned officials through their controlling officer.

Estt.section/Coord(ER),Kol. . : :

Regional Secretary, All India CPWD Office Staff Association,Kol.

General Secretary, CPWD Staff Association(EZ),Kol.

POXNITN AW

'g
EA to SuperintendiNg Engineer,Coord(ER)
1

g, Yl

UDCHCP . =

P Ouni

- e
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' ©. < GOYERNMENT OF INDIA
. CENTRAL PUBLIC WORXS DEPARTMENT
OFFICE OF THE SUPERINTENDING ENGINEERCOORDINATION CIRCLE (ER),
2™ MSO BUILDING, NIZAM PALACE, 17™ FLOOR,234/4 A.J.C. BOSE ROAD, KO!...'(ATA 20
“TEL: (033) 2287-7416. FAX NO. (033) 2281-3183, ,

No. 9(255)/5E(C)/ER/CDNXI/ 93?’ R pated: /- ';é Oé
 OFFICE (ORDER NO 2006
In pertial modlfmtion - thls office - order no. 23 of 2006 clrculated vlde

no.9(255)/SE(C)/ EF /CDNII/330 dt.24.05.06, transfer/posting of the following Heau .
Clerk{on promotson) is Q\ereby ordered In public Interat with immediabe effect R

Sl.No. Name o ~TFrom To . Remar!s ‘J
Shri/Smt. e ___| Vice-Shri/Smt. :
1. D.C.Saikia: - | GED-I/Guwahati | AAWD/Guwahati | Ex.vacancy

Note: Other terms & condmons will rermain unchaged ' :
\?fmtendmg Engineer, Coord(ER) :
Copy to: - %’%b’

1. ADG(ER),CPWD,Nizam Palace Kol-20.

2 Concerned SE(C&E) under ER. -

3. Concerned EE(CRE) urider ER.

4, Person ooncemed through his controlling officer.
5 Regional Secretary, All India CPWD Office Staff Associatlon,Koi
) General Secretary,CPWD Staﬂ‘ Assoclation Kol.

EA to Superintendinig Efgineer,Coord(ER)
&7

v oL

udct
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- .7 ‘GOVERNMENT OF INDIA
S CENTRAL PUBLIC WORKS DEPARTMENT
OFFICE OF THE SUPERINTENDING ENGINL SR;COORDINATION CIRCLE (ER),
2™ MSO BUILDING, NIZAM PALACE, 17™ FLOOR, J3¢/4 ALC. BGSEROAD, KGLIZATA - 20. -

TEL: (933) 2287-7416. FAX NC (033) 2281-3183,
No.SQSSYSE(CYERCDN-W 4 $9 - . Dae 2/-7.0%

~ OFFICE ORDER NO 4 {,OF 2005

This Office.Order No. NIL. - of 2006 communicated vide Jetier no, 9(255)/SE(C)ER/CDN-
117487  dt. 21.7.2006 regarding - transfer/posting of Shri D.C.Saikia, UDC from GED-I,CPWD, -
Guwahati to AAWD; CPWD, Guwahati on promotion as Head Clerk is hereby cancelled due to
administrative. reasons. e : : :

The joim'né teport of:Shﬁ:'Saii:iﬁ, ifalréady submited and acce

: . ted by the Executive Engineer,
AAWD, CPWD, Guwabati shall’ also be treated as cancelled. .

*

NDING ENGINEER(COORD.) EX

/L/ )”i’\él?

ADG(ER),CPWD, Nizam Palace, Kol-20,

Concemed SE(C & E) under ER.

Concemed EE(C&E) undef'ER;

Person concemned through his controlling offices. )
Reginnal Seeresary. All India CPWD Qffice Staff Assaciation. Kolkata,
General Secretsry, CPWD Staff Association, Kolkata.

Copy to:

e

- EATO SUPE-RINTENI')TEZ; ENGINEER(COORD.) ER

jpete e
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IN THE CENTRAL AD&Iﬁ“’TRATIVE TRIBUNAL &
GUWAHATI BENCH AT GUWAHAT1 t}

0. A _NO, 195 OF 20086 W

Srri Dilip Chandra Saikia
... Applicant
-Versus-

Union of India & Ors.

The written statement on benalf of

the Respondents above named-

WRITTEN OBJECTION OF THE RESPONDENTS

MOST RESPECTFULLY SHEWETH: *

1. That with regard to the statement made in

'paragraph 1 of the instant application the answerlng

Respondents beg to state that the promotion order 1in

-respect of the applicant was issued vide letter

No.9(255)/8E(C)/ER/CDNII/33O dtd. 24.5.06 under seniori-
ty. quota with place of posting GCEC/Guwahatip S$ri  b.C.
Saikia vide his letter dtd. 19.6.06_represented for his
posting at AAWD/Guwahati on medical ground. e case was
under consideration.'The said order was modified wvide
letter even No. 487 dtd. 21.7.06 with place of posfing
té AAWD/Guwahati. But lateﬁ on due to administrative

Lo o S R
reason the modlfled order;Qtdi 21 J,Qﬁ was canoelled on

NG P LT e e

the same -day.
the sa axy

T e ey,

Contd...pP/--
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Respondents have no comment.

[ 2 )

7. That with fegard to the statement made- in

paragraph'z and 3 of the instant application the‘answer~

ing Respondents have no comment.

’

3. : That with  regard to the statement . made in

paragfaph 4,1 of the- instant application the answering

t

4. , That* with regard to the statement .made in
paragraph 4.2 of the instant application the answering

Respondents beg to state that these are matter o%.record

‘and ‘the answering respondents do not admit anything

- which is not borne out of reéord.

5, . That with regard to the statement made in
paragraph 4, 3 of the instant applloation the énswering

Respondents beg to state that the promotlon order from

ubc  to Head C;erk gifmlssued v1de letter even No. 330

"ﬂ“‘"

- o
dtd. 24.5:06 wherein the name Of the applicant -has

- e A3
3 i i o o Rnrs STV PEIRRE SR ik o

7appeared $l. No.Z2. The copy of the order was seht by

s W.&s-,;gu i e as

..post/FAX to the oont|olllng officers of all the piromo-

tees i/c that of ‘applicant.

Contd...P/~-



b That with rvegard to the statement made in
paragraph 4.4 of the instant appiicati@ﬂ the answering
Respondents beg to state that the representation of the
applicemt’'s dtd. 17.6.046 which was forwarded by Respon-

dent Mo.3 for change of posting on promotion from GCEC/

S — -
Buwahati (Bamunimaidar) to AAWD/Buwshati (Air Port)  due
N - I P A Sincll
o his medical ground where a vacancy of Head Clerk  is
— ik 8. - A AN 10 . o st ST VP I in v 1 A2, %) Wil B B R e v aeinmnd

! .. - . .
sgvailiabrie. The case was under edanination/consideratin.

[FUUROE NUBLSE IR ] . - . By an
N -
7 That with regard to the statenent made in

paragraph 4.3 and 4.6 of the instant application the
answering Respondents beg to state that the representa-—

tion of the applicant was under considervation and  the

facts are &lready explained in above paras of this
‘ . ) i, ——

_
instant wittern statemant.
TR P AL - oy g il

» o "

¢l That with regard to the statement made in  para-

graph 4.7 and 6.8 of the instent epplication the answer-
ing Respondents beg to state that it was a fact that the

mogdified order was cancelled on the same day within &
N‘A-""’"‘.' T > S - I 5 M’e(‘m

siiort  time dug to the veason alveady explained in  the

D AN e o e s MRS . * 5, TN . ST i P A L St

A X s .
above paras and the facts are also explained in  above

v NP S NPLIS L SRR SWreT SR Sy T o T T B T TN 2! i AN B Wby s
paras it the instant written Hratpmpnh. Tim said action
RNt (s . ™ o s WA 70 rmanhans T T | i A oy ¢ T Ta A nsetinrnc Sy

of the vespondents is neidther acbitrary oo malaftide.
W . - SN . (et et TR T XU AN TG i D

D ‘ That with regsrd to the statement made  in
paragraph 4.9 of the instant applicaticon the answering

kS

Respondents beg to state that this office consult and

Contd. .. .F/—
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. T 4 L4 g
‘aém@pt Euggeétimﬁ from the recognised  Unions/fssccia—
tions . regarding  staff welfare wmatter i/ transfer,
posting  etc. of the subordinate cadre urier Eaﬁtéfn
Region and the said modification/ceancellation order was
%gsg@d fuﬁ_iya aﬁmini%tﬁétive r@aﬁﬁﬂé;%nghggerﬁ ;gﬁdﬁm
malatide on the pairt of the respondent, | )
et can- =
SR That with regerd to the statemesnt made in ,
paragraph 10 of the instant application the answering
ﬁ spondents have no comment .
11, That  with regard to the statement made in ' |
‘ paragraph D.1 to 3.8 of the instant application the |
answering Respondents beg te state that the grounds set
forth iﬁ the instant application are not good 'grauﬁdﬁ
antd are also not tenable in ﬁhé law as well as on the
facts and therefore this instent application is Iiable
—— -
. to be dismissed. i

e, That with regard to the statement made in
paragraph 6,7 and @ of the :instant application the

answering Respordents have no comment .

13. That with regard to the statement sadse  in
paragraph 7 of the instant application  the answering
Respondents beg to state that the claim of the applica-
tion is iilegal and i1l foundend end the applicant  is

" " T e, ot R e e W

hut gntitlied to get uny intlerim relief.

That the ves ;vnu&ntw subimii that the application
as  no merit and as such the same are liable to be

ﬂl%mdnnﬂdn .

N . ' ' Contd. . .PA—
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MERIFE IOATION
m..,o,amﬁm meq;eww&

aged abouthFyears, H/u\ﬁaﬁggﬂ.r...jpgm .n..n,"n,nn,.,n

District V@Wﬁ?&?ﬁ?nf?&kﬁfénd competent ofticer of the

answering respondents, do hereby verify that the state~

ment madg 1t Daras ) S .6 ‘1% Y\ \3 g, N are true

o omy knowledge and those made In paras 7,:57 h)\b amd \2-
) .

being matters of record are true to @y information

devived therefeoom which I belisve to e brue  and the

[

=3
g

rasts  are my humbis submission bhefore this Hon 1
Tribunal.

gnd I osign this verification on this 30th day

of Jt m%» 2007 at Guwahati.

. Signgruyfe
. " (Agwadetl Blect, Dit» 77t
GOVB, Gunr



